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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

oR|GTNAL APPLTCATTON NO. 7112025 (WZl

E MATTER OF: -

KAN HOUSING & AREA APPLICANT
DEVELOPMENT BOARD

VERSUS
RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 03,

CENTRAL POLLUTI oNcoNTROL BOA ICPCB I

1 That, the Hon'ble National Green Tribunal, Western Zone Bench (WZ),

Pune (hereinafter referred to as "Hon'ble NGT") vide its order dated

07lO7l2O25 in Original Application (hereinafter referred to as "OA") No

71t2025 (WZ) has sought the reply of Central Pollution Control Board

(hereinafter referred to as "CPCB") in the instant matter. Thereby, the reply

is made in succeeding paragraPhs.

That, at the outset, the Answering Respondent deny all claims,

contentions, allegations and averments against the Answering

Respondent i.e. CPCB in the above OA contrary to anything stated or

submitted in this reply. Nothing in the OA may be deemed to have been

accepted or admitted by the Answering Respondent for want of a specific

denial or on ground of non- traverse, save any averment which has been

expressly admitted hereinafter.

3. That, CPCB is constituted under Section 3 of the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act'

1974"). CPCB performs functions under the Water Act, 1974, The Air

(Prevention and Control of Pollution) Act 1981 (hereinafter referred to as
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,....:.'
"Air Act, 1981") and The Environment (Protection) Act, 1986 thereinaftei.-
referred to as "E (P) Act, 1986"). State Pollution Co

(SPCBs)/Pollution Control Committees (PCCs) in every

Territory have been constituted under Section 4 of the Water Act, 1g74 and

Section 5 of the Air Act, 1981 and are responsible for implementation of

the provisions of both the Acts in their respective State/Union Territory.

That, the instant matter is related to seeking directions from Hon,ble NGT

to process the application for grant of Environmental Clearance (EC) for

the proposed housing pro.,ect (under Category 8 (b) 82) at Village -
Shirdhon Taluka - Kalyan, District - Thane, which is pending before the

Respondent No.2 i.e. State Environment lmpact Assessment Authority,

Maharashtra (hereinafter referred to as "SElAA, Maharashtra',). The

applicant is also, seeking directions from the Hon,ble NGT to direct the

respondents about declaration of the CEpl score of the Kalyan/Dombivali

Area.

PRELIMINARY SUBMISSIONS: -

5. That, CPCB developed an approach in 2009 wherein Critically polluted

Areas (CPAs) and Severely polluted Areas (SpAs) were identified based

on Comprehensive Environmental pollution lndex (CEpl) with an objective

of improving environmental quarity in these environmentally affected areas.

The CEPI methodology was revised in 2016 wherein monitorable factors

were incorporated, with concurrence of MoEF&CC. CpCB issued the

directions dated 26t04t2016 under Section 18 (1) (b) of The Water Act,

1974 and The Air Act, '198'l to SpCBs for application of the revised CEpl,
2016, prepare action plan for mitigating pollution, conduct yearly

monitoring in all SPAs and CPAs during pre-monsoon and post monsoon

seasons, etc. Accordingly, Maharashtra pollution Control Board (MpCB)

submitted the Action Plan for improvement of environmental quality in

Dombivali, which is under implementation.
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\\.J
ng the year 2018, CPCB conducted assessment of 100 industrial areas

ted in 2'l States and 38 lndustrial Areas were identified as CPAs and

+ 31 as SPAs.

PARA.WISE REPLY:-

6 That, no comments are offered over the averments made in Para nos. 1 to

5 of the OA being introductory in nature.

That, no comments are offered over the averments made in Para no. 8 of

the OA which provides for Hon'ble NGT's direction to Respondent no.1 i.e.

MoEF&CC vide order dated 0910812024 passed in OA. No. 93 ot 2024 (CZ)

being matter of records.

That, the averments made in Para nos. 9 and 10 of the OA are about the

directions, daled 2610412016 issued by the Respondent no. 3 i.e. CPCB to

SPCBs under Section 18(1) (b) of the Water Act, 1974 and the Air Act,

1981 to undertake environmental quality monitoring and for installation of

Continuous Ambient Air Quality Monitoring Stations (CAAOMS), Real Time

Water Quality Monitoring Stations (RTWOMS) in Critically Polluted Areas,

etc. Further averments are about letter addressed by the Respondent no.

3 i.e. CPCB to the Respondent no. 'l i.e. MoEF&CC regarding submission

of details of CEPI scores for 100 Polluted lndustrial Areas including CEPI

score of Dombivali, Maharashtra during 2017 -1B.ln this regard, it is humbly

submitted that the CEPI score of Dombivali area is 69.67 based on the

CEPI monitoring conducted by CPCB during 2018, and is accordingly

classified as Severely Polluted Area.

I

o
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7. That, the averment made in Para nos. 6 and 7 of the OA doesn't pertain to

this Answering Respondent and hence, calls for no comments from this

Answering Respondent.

I
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humbly submitted that MoEF&CC had prepared a mechanism for

environmental management of Critically and Severely Polluted Areas for

new activities/ expansion by Red and Orange category of industries in

Critically / Severely Polluted Areas in compliance to Hon'ble NGT order

daled 2310812019 in the matter OA No. 1038/2018. The said mechanism

was circulated by CPCB to Depa.tment of Environment of States/UTs and

SPCBs/PCCs for implementation vide letter dated 2511012019. The copy

of the said mechanism is attached as Annexure-R3-1.

12. That, the averments made in Para no

Answering Respondent and hence,

Answering Respondent.

1 3 of the OA doesn't pertain to this

calls for no comments from this

'13. That, the averments made in Para no. 14 of the OA states about CEpl

score of Dombivali during December,2023 to February, 2024 derived by

the Respondent no.4 i.e. Maharashtra Pollution Control Board (MPCB). ln

this regard, it is humbly submitted that CEPI score of Dombivali area is

69.67 based on the CEPI monitoring conducted by CPCB during 20'18,

which prevails while considering the Environmental Clearance of the

projects.

-/.i'a
i€t€**"

,,,:,/ trrlyyto
:'tri 

.,,,::.,....t
10. That, the averments made in Para no. 1 1 of the OA are about O S=UiieA.'";1.i',i4

17tOgt2O2O issued by Respondent no. 1 i.e. MoEF&CC for constituiil[{
committee to revise the CEPI protocol & categorization of industries. i0&

'l 'l . That, the averments made in Para no. 12 of the OA are about the

proceedings in OA No. 93 ol 2024 (CZ), Pranjal Karera Vs UOI & Ors

before the Hon'ble NGT (CZ) and subsequent challenge of the impugned

order passed by the Hon'ble NGT (CZ) before the Hon'ble Supreme Court

in Civil Appeal No. 10043 of 2024 by the Confederation of Real Estate

Developers Association of lndia (CREDAI). ln this regard, it is humbly

submitted that as the matter ls subjudice before Hon'ble Supreme Court,

thereby, no comments are offered by this Answering Respondent.
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14 the averments made in Para no. 15 of the OA are about the

ideration of similar subject matter under reference before the Hon'ble

T (WZ) in OA No. 38/2025 (WZ) and subsequent directions issued by

e Hon'ble NGT (V\rZ) vide order dated 3010412025 to the Respondent no

2 i.e SEIAA, Maharashtra. lt is humbly submitted that the same are matter

of records and invites no comments from this Answering Respondent.

15. That, the averments made in Para no. 16 of the OA under the heading

"GROUNDS'(l to lll) are about the CEPI score of Kalyan/Dombivali, which

is below the threshold limit, not classified as a Critically Polluted Area and

need of inter department communication by the Respondents in respect of

CEPI score. ln this regard, it is humbly submitted that CEPI score of

Dombivali area is 69.67 based on the CEPI monitoring conducted by CPCB

during 2018, which prevails while considering the Environmental

Clearance of the projects.

16. That, the averments made in Para no. 16 of the OA under the heading

.fhat

.A!ns

"GROUNDS" (lV) are about delay on the part of the Respondents to.j I t-C .s,-i,:{
. process the Application of the Applicant for grant of EC. lt is humbly

A

stibmitted that this: Answering Respondent denies its involvement w.r.t

afbresaici aveiineits and this may suitably be replied by the respective

Respondent(s) and invites no further comments from this Answering

Respondent.

17. That, the averments made in Para no. 16 of the OA under the'GROUNDS'

(V to lX) doesn't pertain to this Answering Respondent. Hence, calls for no

comments from this Answering Respondent.

18. That, the averments made under the heading "LlMlTATlON" of the OA are

about Limitations, Locus and Jurisdiction of the Hon'ble Tribunal for filing

the present Original Application by the Applicant and invites no comments

from this Answering Respondent.
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19 That, the averments made under the heading 'PRAYER" (A to F) of the O

are about various prayers submitted by the Applicant and invites no

comments from this Answering Respondent.

20. That, this Answering Respondent No. 3 i.e. CPCB craves leave of this

Hon'ble Tribunal for filing additional reply, if required, in future.

21. That, an Affidavit in support of this reply is being filed herewith in light of

the above submissions, this Answering Respondent No. 3 i.e. CPCB shall

abide by any order(s) or direction(s) passed by this Hon'ble NGT in the

present OA.
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(Scientist 'E' & Regional Director)

Central Pollution Control Board
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RE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

.:.

1. That the deponent is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant

with the facts and circumstances of the present case on the basis of the

information derived from the official records, and hence, I am competent

and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the contents there of are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available

records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity.

?ws-
DEPONENT

IIfr6 trfln/ pratik Bharne
rir*q f{atlc / negronat otroctor

+Aq r{rur iTqrq tr
C-entral Pollutlon Control Board
.tlfrc f{ttt!r, !i/R.gton.r Dtr.ctor.r.. puil.

E=r-r!rr .- F riq tlltrr{ rryr{i ltsrs iFrr.F]t
&o E.n. Fe.t a Ctth.t. Ch.ns., covi Ott dLra. rt.,a ir.titrr, rnrrr .ttr.!r. rrt oE

3' x. rto. l{i&r oi-ru& H.r, t.mr i{. a.;x. rd..tr xa

z

;i';
oRIGINAL APPLTCATTON NO. 7112025 (WZl

IN THE MATTER OF: .
KOKAN HOUSING & AREA APPLICANT
DEVELOPMENT BOARD

VERSUS
MOEF&CC & ORS. RESPONDENT(S)

AFFIDAVIT

l, Pratik D. Bharne, working as Scientist 'E' & Regional Director in Central

.Pollution Contrbl 'gtfard4&ional Directorate, Survey No. 110, Hirabai
t!' 

_i 
3ri I ',

Dhankude MultipurpoF #all, Baner Road, Baner, Pune, do hereby solemnly

affirm, declare on'Oath:and st3/e as under:
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VERIFICATION

Verified at Pune on this day.... of 22nd August, 2025 that the contents of the

above reply are correct and true on the basis of the record of the cases as

mentioned in the day to day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

%#,L

COUNSEL for Respondent No. 03

DEPONENT - Respoiii6ntlo.03

rftG xd/pratik Bharne
- tfrr Grtrrc I negionar oiTocrot

-afu rq{ur rrq{q qrg
C,e^nt!.et Po[liion Controt Boardttmt tinrri.! fi/Rcgl,on.r Oirecto.ate. 

',oneEE r.!r. r-{ qr ri<B crt!*{ q*.,r. r.E i._;rIro Envt tor.3t t Cr,m,re C , . ,.r! C. { Ot tr,ri.ra r tr., a.-i Etr J-. .r",& ,i. !to. Hr.6:, Oi,
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BEFORE ME
d5-

MANISHA SAMEER CI.I| i.N'S
NOTARY

GOVERNLTENT OF IU$I.r

? 2 AUG2025

& Registered

At.sr.No.**l 20'L-9

Noted

NOTARIAL

io

NOTARIAL NOTARIAL 1{OTARIAL

aai,rr

339



Annexure-R3-I340



341



342



343



344



345



346



347



348



349



350



351


